
C  "ENTRAL AE)MINISTRATIVETRIBUNAL 
CUIT."%XCE'. BENCH, CUTTACK 

0. A. No 659 OF 2013 
Cuttack, this the 23 d day of September, 2013 

CORAM 

HON'BLE MR. A.K. PATNAIK, MEMBER (J) 
HON'BLE MR. R.C. MISRA, MEMBER (A) 

Sr.qt. Bhap-a i 

4ged about 60,1 ears. 

-n H;mibram of Wife of S rivaj 

Village- Duburai, PO-- kinkinia, 

PS-- Balasore Suda, Dist- Balasore. 

........ Applicant 

AdvoCate(s) M/s. S.K. Swair. Rita Singh. 

VERSUS 

Union of P;dia represented through Z) 

I . 	The 4'*Iieneil~,I V-aoager, 
Fast Coast P,,.ilway, 

At/Polt 
I 
Ps- Ch,7,ndrasekharpur. 

-'.Zail Viliar, BI;--111barieswar, 

Dist-Khurda. 

2. The Divisional Railway Manager, 

East Coast Railway. 

Khurda Road Divisiop. 

At//Po/Ps-.')atnI. Di,,-,t-Kh;-,,rda. 

The Chief Persoaml Officer, 
East Coast Railway. 

2"d Floor. Sotah Block. 

ECOR Sadan, N4ancheswar, 

Bhubaneswar, Dist-Khurda. 

Respondents 

Advocate(s) .................. Mr. T.Rath 

0 R D E R (ORAIJ 

MR. A.K.PATN.kIY,, IMEMBER OUDL.): 

Heard Mr. S.K.Swain, 1'-(!. Co,',Insel l'Or the applicant, and Mr. T. 

Rath, Ld. Standing Counsel appe~',.irinp, f.'O- the Railways, on ~vhoin a copy of 

th.is  O.A. has already been served. 



O.A.No. 659 of 2013 

Sint. B. Hernbrarn Vs UOI 

This O.A. has been filed by one Sint, Bhaga Hembram aged 

about 60 years, wife- of Trivarn Hembram who is missing since 11.08.2005 

and though not yet traced out, Railway authorities are not granting 'family 

pension to the applicant. By drawing out attention to the provision made 

under Annexure-A/6 dated 18.01.20'12 as well as letter dated 02.03.2012 

I 
.4h, 1 ~ 	under Annexure-A/7, Mr. Swain, Ld. Counsel for the applicant, submitted 

that although all the required documents have been submitted by the 

applicant, till date no step has been taken by the Railway administration for 

grant of family pension and other dues. Again, by drawing our attention to 

the representation made by the applicant on 06.08.2012 addressed to the 

Divisional Railway Manager, Khurda Road, i.e. Respondent No.2, Mr. 

Swain submitted that he will be satisfied if a direction can be issued to 

Respondent No.2 to consider the said representation as per law within a 

specific time fraine. 

Mr. T.Rath, Ld. Standing Counsel for the Railways, has no 

immediate instruction regarding any such representation preferred by the 

applicant and, if so, what is the present status of the same. 

In view of the above, taking into account the arguments 

advanced by Mr. Swain, Ld. Counsel for the applicant, without expressing 

any opinion on the merit of this case, we dispose of this O.A. at the stage of 

admission itself by directing Respondent No. 2 to consider the 

representation, if at all made by the applicant on 06.08.2012 and if the same 

is: still pending, and dispose of the same by way of a reasoned and speaking 

order and communicate the result thereof to the applicant within 60 days 

fr6m the date of receipt of copy of this order. I f" after such consideration the 



4k 

O.A.No. 659 of 2013 
Smt. B. Hembram Vs UOI 

applicant is found to be entitled to certain dues as per law then expeditious 

steps may be taken to release the same in favour of the applicant. 
IN 

5. 	Willi the aforesaid observation and direction, O.A. stands 

disposed of at the stage of admission itsel"i 

Copy of this cr&r, along w4h paper book, be transmitted to 

Respondent Nos. 2 and 3 at the cost of the applicant, for which Mr. 

S ain, Ld. Counsel for the applicant, undertakes to file the postal requisites w 

by 26.09.2013. 

MEMBER (Admii.) 	 MEMBER(Judl.) 

RX 


